IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,No.181/94 ' Date of Order; 17,2,94
BETWEEN :
K.Vittal Kulkarni .. Applicant,

AND

1, Union of Indies, rep. by
The Secretary,
Ministry of Defence,
New Delhi 11,

2., Scientific #dviser to the Ministry
of Defence, Kesearch & Development
Orgn,, Ministry of Defence,

DHG ‘PO New Delhi - 110 011,

3. The Director,

Iéfence Metallurgical kesearcn lab,,
Kanchanbagh (P0), Hyderabad-258, .. Respondents,

Counsel for the'Applicant

Counsel for the Respondents es Mr N.R.Devraj

CORAM:

HON'BLE Mr,V.NEELADRI RAO : VICE-CHAIKMAN
HON'BLE Mr.R . ,RANGARATEN : MEMBER (ADMN.)

.. Mr,K.Sudhakar Reddy
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: 3
Capy to:-
¢ The Secretary, Ministry of Oefence, Unien of Iadia,

New Oelhi-1t,

2. Scientific Advissr to the Ministry ef Dsfence, Research
: & Devaloepment Orgn., Ministry of Defence, DHQ PO,
New Delhi-011,
Y 1INT W LA DL LDK g WE OGS nuuia.:.uxga.uux nes8arcn LSley
Kanchanbagh(P0), Hyderabad=258,
4. One cepy te Sri, K.Sudhakar Reddy, advacate, CAr, Hyd.
5+ 0One capy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
6+ One capy .te Library, CA1, Hyd,
7+ 0Ona spare capy. g
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0.A,181/94 Date of Decisien:l7th Feb., 1994

ORDER

ot e
las per Hon'ble Shri Justice V. Neelaorl Rac, Vice-Chairm
P ' PR R i .'g'l },5 P - oL ] .f

ol, -
This OAa was flled ﬁmx praying & quash, the

Jomac kT O . L‘a

~ changemeémo Qated 29'4 77 by\holdlng it as illegal, arbitrary

-t !

and VOlQ—hb—lrlth mnd alqo to cuash the suspension

“\" :l

onder~dated é 8 .76, by hclﬁlnq 1t as lllecal arbitrary
and . vaid-abwinitic :and - for.a direction tc the respendents
.to geinstéte.the.applicant with all .consequential benefits

sugh-as treating . the period from 2.8.76 tc the date of

:

- reinstatement as period spent on dyty and for payment
pericd for seniority and all other purposes.

2. The said charge memo was challenged by the -

. file of the
applicant in WP No.4788/83 pn. the/High Court of AP and
the sane was transferred to this Tribunal and renumpered
as TA 541/86. The said TA 541/86 was disposed of by

vide
this BenchéJudcement dated 31.5.93 directing the respondents

-
to complete the remaining portion of the disciplinary
case expeditiocusly. It is stated that even though
a direction was given to the Disciplinary authority to

dispose the matter expeditiously, w it is not yet

disposed of,

[0

3. In suchAFases, the remedy of the applicant is

'to file ang¢ application under Rule 27 of the CAT Procedures
Rules for implehentation of the said Judgement and it is
not by way of filing a separate OA under Sectionl9 of the.

Administrative Tribunals Act.'\

4. Hence, the OA is dismissed at the Admission stage.

No costs. \\\\
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Y (R.RANGARAJAN) - o ' (V.NEELADRI RAQ)

¥ Member { Admn) Vice-Chairman
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. TYPED EBY COMPARED BY
"CHECKED &Y - AFPROGVED BY
L - IN TPE CEYT AL ALIISISTRATIVE TRIBUMAL
S ‘  IYDERATDAD 3E1CIT AT HYLERABAD
THE FON'ZILE "R.IULTICE V.J{EELADRI RAOC.
‘ ' VICE~CHATRMAN
] j’._‘

THo HOJ'2LE [ R....2.NORTHI :MEM3ER(A)

THE HOX'BLE K. _L.C“Aut ' SEIJ—'AR REDDY
;
£AD

. PHE HCu'BLL MR.R.RATCARACZY ¢ MEMBER
' (ADMN)

Dated: /2/241994.

~CRBER/JUDGMEIT;

~MAT/RUE/CUET O

v
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: /87
O.A-NO.' . < /?9 ’
T.ANew—""  (WIiPTHor———)

Admitted and Interim Directions
issvued.

Allowed.

Disposed of with dlrectlons.

. T 2__d6 ] o
_/B1 smissed. Q"{_‘ ' wifé) Administrotiva Tribunal

Dismissed as withdrawn. QE“PATCH

- Lismissed for Cefdult. ‘ | ¥
TR zuamasu@%

Re jecked/Crdered.
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